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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

0A 1764798
with
DA 1624/98
OA 1484/99
OA 69/99
0A 305/99
) DA 33?;99///

o ,———— -

New Delhi this the 19th day of August, 1999

HON BLE MR. S.R.ADIGE, VICE CHAIRMAN(A)
HON BLE MR. KULDIP SINGH,MEMBER (J)

NA t1764/98

Jagiit Sinah

&/¢0 Shri Mahender Singh

R/o Gali No.10, H.No.4, Bengali Colony, Sant Nagar,
Burari,

Ded1hi, . Applicant

Ry Advocate Sh{i Shanker Raju.

Versus
1. Union of India through its Secretary,
- Mipistry of Home Affairs,
North Block,
New Delhi.
2. Dy. Commissioner of Police,
Provincing & Lines,
5, Raipur Racod,
Delhi. ... .Respondents

By Adveocate Shri £.K. Gupt

b))

nrovy for Shri B.S. Gunta.

New Delhi,
(By Advocate: Shri S.K. Dazsz)
Varsus

1. Union of Indie throuagh its Secretary,
Ministry of Home Affairs, -
North Rlock,

New Delhi.

2. Dy. Commissicner of Pclice,
Provincing & Lines,
5, Rajpur Raod,
Delhi, .+, .Respondents

By Advocate Shri Amresh Mathur.,
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shri Mukesh Kumar
s/0 Shri Duli Chand
R/o H.No, 287, Village & P.0O. Surheda,

New Delhi-43, cee s Anplicant

Ry Advoocate Shri Ajdeszh Luthra
Ver sus

1. Union of India through 1ts Secretary,
Ministry of Home Affalrs,
North BRlock,
New Delhi.
2. The C
Police Headquarters,
M.S.0. Ruilding,
T.F, Estate, New Delhi.

ommissioner of Police,

3. Dy, Commissioner of Polioe,
Provincing & Lines
Delhl Police,
Delhi,

4

By;@dvocgte: None .

NA 69796

Shri Ravinder %ingh
S/o Shri Devi Ram
R/o Village & P.0Q. Tigaon

Diztrict Faridabas
Harvana, L. Applicant

Yk

By Advocate Shri Adjesh Luthra.

1. Linion of India through
Ministry of Home Affair
North Rlock,

New Delhi,

2. Q‘The Commissioner of Police
Police Headauarters,
M. 8. 0. Building,
I.P, Estate

3. The Additional Commissioner of Police (ADMN,)
' Police Headouarters,
M.S. 0, Ruilding, TI.P., Estate,
Now Delhi.

4, ° Dy, Commissioner of Police.
Provincing & Lines,
Delhi Police,
Dl i, .+ Respondents

By Advocate Manish, proxy for Shri Vijay Pandita.
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S0 Shil Rattan S9 ngh
2o Quar ter MNo, D-1H SOM Colony.,

Karam Pura, Delhi. N . Applicant
By Adyonate Shri Shanker Raju.
Ver sy
h Union of India through its Secretary,
Ministry of Home Aff

Nopth Block,
Mew Delhi,

airs,

2, The Commissioner of Polioe,
Police Headauarters,
M.S.0. Building,
1., Estate, New Delhi.
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Dy, Commissioner of Police,
Provincing & Lines,
ald Police Lines, Raipura Road,
Delhi,
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By ﬁﬁ?oca;e: Shri Arun Bhardwal,

na #37/799

S/o Shri Kanpoor Singh

R/o Village & P.0O. Bllvana
Districk Rohtak Harvana.
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Ry Advocate Shanker Raju.

Veprsus

S

j
Ministry of Home Affairs
Nowth Rlock,.
Nely Delhi.

¥

ng,
¥, Estate, New Delhi.

Dy, Commissioner of Police,
Provincing & Lines,

5, -Raj Pura Road, 0ld Police Lines,
Dalhi,
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... . Resnondent

172}

By Advocate Shri A K. Singh proxy for Sh. Raj Singh.
- SN FE R(ORAL)

By Hon hle Shri . R.Adige, Yice-Chairman (&)
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. As  all Phese cases involve common auestions of
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law angy facts, they are heing disposed of by this common

or e, For this nurpose, 0NA 1784798 - Jagiit Singh Vs,

LR et

.....

I T 8% Nthers whall he Lreated as a representative

2. Applicant Jagiit  Singh imnpugns resnondents

!_/\

order dated 24.7,98,. cancelling his candidature for the
post of Constrahle (Driver) in Delhi Police, on the ground
that, the Heavy Motor Vehicle licence he holds, was issued

by hiim @b the age of |

N

vears which is in contravention of

x/‘;

nrovisions of Section 4(2) of the Motor Vehicles Act, as

amanded from time bto btime,

3,;E Resnondents issued an advertisement inviting

xJ.

nnlications  for the post of Constable (Driver). Amon

the terms and conditions contained in the advertisement
the candidates were reaquired to hold a  current driving

licence for Heavy Motor Vehicle, Annlicants submitted

Eheaiy annlications nursuant to the
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resald
advertisement, supported by their driving licences, and

were =welected  for the nost of Constable (Driver) in  the
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their nerformance, nhysioal
tesdy and trade test, subiect to their medical fitness
\~ - 3 )

varification of character and antecedents, testimona
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age, date of bhirth, caste

4, Unon  verification of driving licences it was

issue of the sz

v

1} of them

s

me,
were bélow the age of z0  years, and, therefore,
reznondents  have cancelled their candidature,holding that
their driving licences were issued in contravention of
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S.,tu:F’ 4(72) of the Motor vehioles Acht, as amended from

I

time to btime.

Y

5. Evern if the HMV driving licences were lssued to

1/;

the annlicants hefore their attaining the age of 20 years,

resnondants  do  not  deny that  on the date when the
anplications were recelived, pursuant to the advertisement
for Constable (Drivers) issued by them, each of the

apnlicants had attained the age of 20 years, and had also

had their driving licences renewed, which were valid.

6, In this connection, applicante”™ counsel have
invited our attention to the Punjab & Haryvana High Court

Judgment in  Natiopal Insurance Company Ltd, Vs, Sucha
Singh  and Others, (The Punjab Law Reporter Volume C-VI
1994-1), While interpreting the relevant nrovisions of the

Motor Vehicles Act, 1988, in regard to an insurance claim,

( ]
(

the Punjab & Harvana High C

ourt in the aforesald judgment
ha=s held that if a licence was renewed though originally

.......... b1

it was a fake licence, it gets ite wvalidity, and the

insurance ocompany would he liable to re-imburse the

insured.

7. Applyving the ratio of the aforesald judgment to
the facts and circumstances of the nresent case, we hold
that consequent to  the MMV driving licences of the

annlicant bheing renewed and being valid at the time of

submission of the apnlication forms, pursyant to  the
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nlicants for the nost of Constable (Driver) cannot be

use on the date the licences were
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originggly issued, they had
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ey this khat in the

eligihle and Fully oualified

{(Drivers), resnondents

appointment merely on the

HMY  licences were

the age of 20

implemented within one month
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\:L/." L/
(KINDIP STNGH)
MEMBER (J)
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Fherefore, succoeed
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and are

apnlicankts are

appointhent

not deny

that on the date when the

1, anplicants were halow
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VICE CHAIRMAN (A)
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